P | TEM NO 19 COURT NO. 4 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to  Appeal (O...... cC No('s) .
18731- 18732/ 2014

(Arising out of inpugned final judgment and order dated

09/ 04/ 2014 in RA No. 155396/2010 in WA No. 53870/1999, 15/07/2014

in SA No. 507/2014, 05/05/2010 in WA No. 53870/1999 passed by the

Hi gh Court O Judicature at Allahabad)

DI NA NATH ALl AS DEEN DAYAL Petitioner(s)
VERSUS

THAKUR BAL GOPAL JEE MAHARAJ AND BHAGWATI AND ORS Respondent (s)
(with appln. (s) for c/delay in filing SLP and office report)

Date : 24/11/2014 These petitions were called on for hearing

t oday.
CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NCH KHEHAR
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) Ms. Meenakshi Arora, Sr. Adv.

M. Mhit D. Ram Adv.
For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER
Lear ned counsel for t he petitioner seeks
adj our nnent , SO as to enabl e her to obt ai n i nstructions

respect of Pattanama dated 20.07.1889 (Annexure P-1 at page 63
of the paper book).
Prayer is all owed.

Li st again on 1.12.2014.
Signature Not Verified
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(Parveen Kr. Chaw a) (Renuka Sadana)
Court Master Court Master



